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♦Number of seats in each medical college  

separately  has  not  yet been 
intimated. 

REPORT OF THE   CUSTOMS STUDY TEAM 

*488. SHRI BHUPINDER SINGH: Will 
the Minister of FINANCE b-? pleased to 
state: 

(a) whether the customs study 
team set up under the Chairmanship 
of Shri D. N. Tiwary, M. P., has sub 
mitted Its report to Government; 

(b) if so, what are the recommenda 
tions made by the team; 

(c) whether the recommendations 
have been considered by Government; 

(d) if so, what are the recommen 
dations accepted by Government; and 

(e) the recommendations not accept 
ed by Government and the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT):  (a) Yes, Sir. 

(b) Copies of the report were laid on the 
Table of the Houae on the 3rd August, 1967, 

* 
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SI.    No. of        Nature of recommendation Para       Reasons for ron-acceptarce 
No.  recom 
menda 
tion 

5 93   Where any dispute     affecting a 43     The  acceptance  of this  recom- 
senes   of  imports   has   been mendation   might   deny       to 
taken up   all   assessments in other claimants the opportunity 
volving the identical dispute to pursue their cases vigorously 
should be kept pending at the and    to put forward any new 
refund stage. arguments    they may have. 

6 103     An additional 'label'   should be 4-12     This was really not necessary as 
pasted to the licence so as to the licensee should be careful 
draw pointed attention to any to check the document.   Fur- 
aspect   of   the    licence, the ther any inadvertent Omission 
licensee should take note of may    create    complications, 
before he effects import. 

7 105     The Joint Committee of Customs A,- 12     As it would be difficult for one or 
and ITC   officers should be a two nominated officers to give 
standing committee attending correct decision in  all cases 
whole time for speedy settle- the  recommendation   was not 
ment of issues, to   enquiries accepted, 
and advance clearance of im 
ports from ITC angle. 

8 122     Foreign Post Offices may be set 6-7     Because  of    insufficient  volume 
up at the major international of work, difficulty in  getting 
airports at Bombay, Calcutta, adequate space  at the airport 
Delhi  and   Madras   to   clear and   as   the   present   arrange- 
airmail. ments    improved as for other 

recommendations this recom-
mendation  was not  accepted. 

T       127     Parcels detained for licences may 69     As listing of detained parcels on 
be listed on separate sheets for separate sheets would involve 
ease of subsequent handling. duplication    of   work,     apart 

from time and stationery, the 
recommendation was not 
accepted. 

10       139     Arrangements  should   be   made 6-13     As for SI. No. 8 above, 
for disposing  of at least  air 
letter mail articles including 
those requiring assessment at 
the airport itself. 

it 140 Only those articles for which ad- 6-14 Do. 
difional documents/informa 
tion are required should go to 
Central Exchange, the rest 
being disposed of in the elimi 
nation section itself. 

12       144     Previous offences may be ignored 6-17     As it is  a salutary principle 10 
in  respect of postal imports take note of previous offences 
unless the value of the con- and  to  impose  severer  pen- 
signment   is,   say, above  Rs. alties  for repeat offences, this 
5000. was   not   accepted. 
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O.  N.   G.   C.   OFFICE IN  GUJARAT 

*-489. SHRI K. S    CHAVDA:    Will 
the   Minister of   PETROLEUM   AND 
CHEMICALS be pleased to state: 

the number of Class I, II, III and IV 
employees in the office of the Oil and 
Natural Gas Commission in Gujarat State; 
1002  RS—3. 

(b) the number of Gujaratis employed in 
the Commission in each of the categories 
mentioned at part (a) above; and 

Cc) the steps taken by Government to fill 
the posts in Class III and IV services of the 
Commission from the local population? 

 


